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@w}fiziﬁéoca%te for Applncant(s) M// /L/ @/Cd/ /}\@éz\/
Phe ALD Goowant
’ 'A.d‘idc@?te': for Respondent(s) / \/z,f ( N W/M’ Labsh "7@
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| C. G A=
Notes jof the Registry | Date Order of the Tribunal
I '
| 1.3.2000 ' Mr M.Chanda,learned counsel for the

{ applicant is present. On the prayer of
MC A.Deb Roy,learned Sr.C.G.S.C the case
is ad journed to 15.3.2000 for considera-
tion of adm}lséion.

Member
pg .
15.3,2000] = This application has been submitted
| by the applit:apt against her order of
transfer from Shillong to Guwahati wvide'
‘order No,360009/LC-1/5XXI /257 dated
 12.8.,99 Annexure C. The applicant has
already been released from her post.

She has submitted fresh representation
dated.21.12.99 Annexure I which the
reépondents have not disposed of. In
the circumstances I consider o expedientm
to dispose of this applicat'ion with #

direction to the respondents to +he

-k_
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Notes of the Registry Date L B Order of the H"ubunq ,
L L$.3.00 dispose Of the representatf;n of the
e iappldeant within 30 ) days from ‘to-day.
2% 2, LY — R -, {The applicant may also file fresh repre=
CA§b7/ 4L‘/X£’ ”Vd%f/ | sentation giving-details redsons to the
fovs Lech Lot 17 AQLF. N ﬁirector General respondent No.2 within
\ﬁ/ﬁQ«f f%;~w73~ptx¢ “ 7 days from to-day. If such representa-
Lo Fo SRS Z?/A—QVG(&A’ tion is received the.respondent»shall
%}-/ﬁz ﬂQ‘VVA:e7, : :take.it:inpo conside:atiqa;togethef with
[/@V | _the' earlier ;fepresentat'ioh. The resyo ri-
| e &NW “dents. shall communicate & speaking:s.

LM

order to the applicant within 30 days
from to-day. Application is disposed

Toor o -

of. No order as' to costrs. i CEY
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH 22¢ GUWAHATI.
( An application under Section 21 of the Administrative

Pribunals Act, 1985 ).

Title of the Suit 2 O.he Noo (—%C /2000
Miss Sulochana Thapa cosae Applicant.
Union of India and others cesee Respondentse.
INDEX

SlNo. pnnemre  Particulars page No.
1. - Application -0
2. - Verification 12
3. A Copy of the letter dt.27.11.86 [4—- LS
4. B Copy of the letter dt.18.12.86 |L.C
5. ¢ Copy of the letter dt.12.8.99 L
6. D Copy of the letter dt.26.8.99 1% — R
Te B Copy of the letter dt.10.2.99 a1
8. F Representation dt. 22.9\99 22 —25
90 G Copy of the 1etter dt . 17012099 9_%
10. H Copy of the Xakk order 2

dated 17.12.99 s” .
11. I Representation dt. 21.12.99 e — 27
Ty . Repn o ddin 8- 25 8 99. P

Filed by
N DG /

Advocate.
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In the Central Administrative Tribunal

Guwahati Bench ¢3¢ Guwahati

C.de No®

/2000

Between

‘Sm'hi. Sulochana Thapa

daughter of Capt (Late) BeR. Thapa
Working in the Office of the Joint
Director, Defence Estates,
Ministry of Defencs,

Cantonment Bungalow No.33,

| Shillong -793 001.

ceess  Applicant.
| AND_

| Te The Union of India

Through the Becretary to the
Government of India,

Ministry of Defence,

Neyw Delhi-1.

The Director General

Defence Estates, Ramkrishna Puram,
New Delhi =66.

The Senior Dirvector

Defence Estates, Ministry of Deflence,
Headquarter Eastem Command,

Caleutta=17.
The Joint Director

Defence Estates, Ministry of Defence

Cantonment Bunglow No .33,
Shillong=-793001.,

eees Respondentse.
My . N K. Bomo L-DC.
D/O The D E- '_ mw% jZI\&JJ(A
Canlenmment va%\ow NO0:3%
Sk‘nllo'hg- b
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r Partioulars of Order(s) against which this application
]i . s made. |

This application is made against the Order dgted

% 17.12.99 issued by the Respondent No.5 transferring and
relieving the applicant from her present place of posting

\ 2%t Shillong and direeting her to report for duty at Guwahati

in the Office of the Defence Estates Officere.

il 2 Jurisdiction ¢

The applicant declare that the subject matter of

the instent application is within the jurisdietion of this
Hon 'ble Tribunale.

|
§
; 3 Limitatione.

The applicant further declare that the application

is within the limitation period prescribed under Section 21

of bhe Administrative Tribunals Act, 1985.

| 4e Facts of the Cage ¢
| 4.5.

That the applicant is a citizen of India and a

i resident of Barapathar, Shillong, and as such entitled to

all the rights and pPrivileges guaranteed under the Consti-

Y tution of Indiae.

P
i 4.2 That the applicant is at present working as a
(

i Lower Division Clerk (for short, L.D.Ce) and posted under

the Respondent No.5. She is aggrieved at the issuance of
“the impugned order dated 17.12.99 vhereby she has been quite

yillegally and arbitraryly transfered and posted to the office

of thé Defence Bstates Officer at Guwahati from her Present

] Uy Clocleara jé\k/m-
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place of posting. The disturbing aspect of the matter is

| that she has been so transferred basinglon some complaints

; allegedly made against her to which she was not given any

% opportunity to show cause. The petitioner is also agerieved
i at the arbitfary action of the respondents i not considering

é her representations made against such order of transfer.

I 4e3e Thet the applicant states that she is g daughter

{ of an Army Officer who died in hamess and consequently she
E was appointed and posted in an Avmy Installation viz., No.1
&dv. Base Stationery Depot, Narengi, Guwahati, G/0.99, APO.
i It may be pertinent to mention here that the applicent being
é the eldest daughter was appbinted in service after her

E fathers death and she is running her family which compbses

of her dependant Octogenerian mother and four unmarried

dependant sisters. It is stated that there is no male or

Eelderly member in her family who can look after the dependant

e

family members of the applicant and thus she is essentially

reduired to stay with her family at Shillong. With such

lcondition of her family, the applicant was facing great
%difficulty in continuing at Guwahati and ruming the show
at Shillong.

ﬁ;4. That unfortunately, during her continuance at

Guwahati, the applicant fell ill as the elimatic condition

did not suit her health and she was wrongly diagnosed to

have been suffering from T.Be. She therefore had to undergo r

Pt Beed ST

Lreatment and due to administration of wrong medicines, her

36ndition deteriorated to a considerable extent which led

! Me. Colseloansn. Thrpor |
b
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her to be hospitalised in Nazgreth Hospital, Shillong for

a long period of 14 monthse. Due to such unfortunate event
in her life, the familial condition of the applicant also
deteriorated. It was therefore, considering.her illness
and disturbed family life, the applicant was transferred

on compassionate ground from Guwshati and posted at Shillong
under the respondent No.5 on the authority of Army Hdrse.

letter dated 27.11.86. Be stated that the applicant was

80 transferred on compassionate ground at her own option

to join.Defence Estates Services for getting posting at
Shillong s0 as to minimise the family groubles.

Copies of the letter dated 27.11.96 and 18.12.86

are annexed herewith as Annemire- 4 & B respectively.

4.5 That consedquent to her transfer to the office of
the respondent No.5, the applicant resumed her duties there
and had been working with all sincerity and devotion and
to the satisfaction of all éoncexned. But s&rprisingly on
124899 the respondent no.4 issged bn order vide letter no.
360009 /LC-1/XXX1/257 whereby the applicant was transferred
from the office of the respondent no.5 to the office of the
Defence Estate Officer at Guwahati, in the said order the
respondent no.5 was directed to release the épplicant after,
payment of TA/DA advance to her.

| A copy of the said letter dated 12.8.99 is annexed

hereyith as Annexure—- C.

My Sclaclas T hafoer
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4e6e That the applicant states that immediateiy after
receipt of the sgid order dated 12.8.99, the applicant sub-
mitted a repregentation against the same to the respondent
Nnoe3 praying for her relention at Shillong. In the said
representation the applicant duly explained the reasons and
cireumstances necessiating her posting at Shillong and thus
prayed for favourable consideration of her case. The said
répresentation of the applicant was duly forwarded by the
respondent no.5 vide his letter dated 26.8.99.

A copy of the said letter dated 26+8.99 forwyarding

the representation of the applicant therewith is

annexed herewith as Annexure - D

47 That thereafter strangely enough the respondent no .4
vide his lettervdated 10.9.99 informed the respondent no.5
that the representation of the applicant for her retention

at Shillong had been considered and could not be acceded to.
The respondent no.5 was thus reduested to inform the applicant
accordingly and release her immediately after payment of

advance TA/DA.

A copy of the said letter dated 10.9.99 is annexed

herewith as Annexure - E.

4 .8, That the applicant was shocked and surprised to
receive the mechanical order issued by respondent no.4 rejec=-

ting her representation dated 26.8.99. She however, did not
loose heart end represented before the respondent no.2 praying
for favourable consideration of her case. In her said repre=

sentation she explained the peculiar circumstances she was

M&- \QA/Q&OQ\A\N\ j&\mw
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passing through, particularly her health condition and domes-

tic problems relating to her Octogenerian mother and dependent
| ailing sister. It may be pertinent 4o mention here that on

1 31.8.99 the applicant personaly met the respondent no.4 ang

explained the reasons reduiring her stay at Shillong and came

to knoy that the transfer order had been issued on the basis

| of a complaint pllegedly made against her by the local auth-
; ority. However the respondent no.4 assured the applicant of
a. favourable consideration of her case, but nothing fruitful
came out. The applicant therefore, finding no alternative,

prrozhed approached the respondent no.2 for her respite vide
representation dated 22.9.99.

| A copy of the representation dated 22.9.99 is annexed

herewith as’ggnexure -_F.

{449 That the applicant ¥ states that it was bolt from

# blue to her to receive the letter dated 17.12.99 issued by
the respondent no.5 intimating that her representation dated

| 2209.99 wvas rejected by the respondent no.2. It is stated

that on the same day the respondent no.5 also issued the
impugned order releiving the applicant from his office with

2 a direction to report for duty at Guwahati in the office of

| the Defence Bstate Officer.' Be mentioned that against isswance

j of the said order of transfer dated 17.12.99 the applicant

éwas preferred another representation to the resyondent noe«2
jon 21.12.99 and the same has not been disposed of $ill date.
|It is further stated that the applicant till date has not

jJoined in her place of posting at Guwahati.

M. Cullseloars Thotoor,

——
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Copies of the letter dated 17.12.99, order dated

17_-‘12-99 and representation dated 21.12.99 are

annexed herewith as Annexure- G, H and I regpectively.

4 .10, That the applicant states that admittedly on the

basis of the records of the cgse she was transferred and
posted at Shillong on compassionate ground at her own option

j considering her health gnd disturbed familial conditions.

But in the instant case the respondents have acted in a most

| unreasonable manner'totally'disregarding ‘ch‘e reasons reduiring
her stey at Shillong and conseduently have issued the impugned
order of transfer. It is stated that the transfer order has
been issued with malafide intention at the instance of the

| regpondent no«d with 2 view to harass the a,pplidant and the

| same is liable to be set aside.

3‘_4.11.' That the applicant states that has revealed by the
, respondent noe4 when the applicant met him on 31.8.99, the

) impugned order of traensfer on the basis of a complsint alle-
l* gedly made against her by the local authority. It is stated

iﬂ;hat even assuming existance of such a complaint against

sihaxxhxxmﬁxhaakxmmxmmxhxﬁxﬂaﬁeﬁmnxmxmmm
tf axkskanpsxafx suckxaxesnpiainkxagainek
: er behind issuance of the order of transfer, the applicant

was entitled to an oppurtunity to show cause against the same.

ﬁBut neither any warning nor any letter seeking explanation ‘

]tas even served upon her. It ig further stated that the

4
;
:
i.

ransfer order, as it appears in the facts and circumstances
1

lpf the case, is punitive in nature vhich has not been passed
i

|
4
i}

|
|
|

with due observance of the procedure of law. The same is
111

?\/B. &J@M« jﬂu»fm
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there fore, being contrary to the procedurd established by

lay and being violative of the Principles of natural justice,

liable to be set aside.

4.12. That your apflicant further beg to state that

by the said impugned order on Sri N+K. Boro (L.D.G) office
of the DefenceiStatesOfficer Guwahati has been order for
Posting in the office of the Joint Director Defence State,
Shillong. Shri N« Boro (L.D.C) also submitted several
representation to the Director Defence IStates Calcutta through
Proper channel inter-zllia Praying for retaing him in the
office of the DeE.0. Guyahati on specially on the ground

that he has five dependent family members ineluding three
daughter and two sons, who are studing at Guwahati at Clags-X,
VII, VIII and Vv respectively. Shri Boro stated in his re-
Presentation dated 25.8.99 that his posting at shillong will
cauge irreperéble lose particularly in the natter of educa-
tion of the school going childrens . Moreover he being a

low paid employee it is difficult on his part to memtion

to different establishment but the respondents surprisingly
did not consider the representation of the respondént Nno .5,
knowing well that the lady applicant also is put in distance

by issuing impuging order transfer whereby he is bought to

be posted at Guwahati having large masm numbers of defendents
family members . It is also relevent to mentioﬁ here that

the respondent are also aware regarding the representation

of both the applicant ang respondent no.5 therefore there was ¥
no difficulty on the part of the respondents to allow the

applicant and respondent no.5 to continue in their owm

| station on mutual basisge

Mﬁ. SL&LOC,D'\&M jL‘Wtu" '
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It is also relevent to mention here that as Pax
par the existing transfer policy the ¢ low péid employee s
of the department of DefencefStatesare not normally liable
for transfer and posting, therefore posting of the applicant
from Shillong to Guwahati and non consideration of her

representation max malafide on that score along the impugned

posting is liable to be set aside and Quashed. It is also

relevant to mention here that due to none considerstion of
representation of respondent no« 5 he was compled to Jjoin

at Shillong and still approaching to the authorities for
his posting back to Guwahati.

In the facts and circumstances the Hon'ble Tribunal
be pleased to direct the respondents to review the mxdmx
impugned order of transfer posting and also to consider the

feasibility of accomodating the applicant as well as respon-

dent noe5 in their original xppkiexskake station on compassi-
onate ground.

Copy of the representation dated 25.8.99 is

enclosed as Annexure = J.

413 That the applicant states that she has a good prima
facie case and the balance of convenience also lies in her

favour. Therefore of this Hon'ble Tribunal do not protect

her by an appropriate interim orders £ she would suffer

irreparable loss and injury.

5e Grounds with legal provisionse

5.1

For that the impugned order of transfer is bad in

lawy and is liable to be set aside.

e wcé\cu\q jLw[ze\ .
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For that the transfer order has been issued by
the respondent no.4 in total disregard £o0 the
fact that the apprlicant was posted at Shillong
on compassionate ground for valid reasons re-

Quiring her stay there.

For that the impugned order has been issued on
extraneous consideration and suffers from malafide
exercise of power besides being punitive in nature
and the same is liable to be set aside.

For that in view of the fact that the transfer
order has been issued on the basis of some complaints
allegedly made against the applicant, she was
entitled to a reasonable opportunity to show cause
against the same which not having been given in
the instant case reders the impugned order illegal
and liable to be set aside.

For that the impugned order has been issued without
any public interest whatsoever being involved in it
end is devoid of any reason and therefore the same

is liable to be set agide.

For that in any view of the matter the impugned
order of transfer is bad in law and is liable to
be set aside.

For that Respondent no.5 as well as the applicant
prayed for retention in their original place of
posting at Guwahati and Shillong on compassionede

grounds .

W ¢. &lhiﬁca$MkQ‘JLJ{lq
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58, For that there is no difficulty on the parts
of the respondent to review and accommodgte

the applicant in their original place of posting.

6e Detalls of remedies exhausted{

The applicant states that he has no other alternative
or other efficacious remedy then to file this application
before this Hon'ble Tribunal for protection of his valuable

right.

Te Matters not previously filed or pending before

any other court.
The applicant further declares that he had not

previously filed any application, writ petition or suit
regarding the matter{ in respect of which this application
has been made, before any Court or any other authority or
any other Bench of the Tribunal nor any such application,

writ petition or suit is pending before any of them.

8. Relief sought for ¢

Under the facts and circumstances of the case, the
applicant prays for the following reliefs $
8.1 That the impugned transfer and posting order dated
12.8.99 and reléiving order 17.12.99 be set aside and
Quashed or alternatively to review the impugned order
of transfer and posting in respect of the applicant
and respondent no.5 in the light of the representation

submitted by the applicant as well as respondent noe5.

M Sodacbrsna, Thaper



8e2e That the respondents be directed to retain and/or
post the applicant at Shillong.
8.3, Any other order/or orders as deemed fit and proper
by this Hon'ble Tribunal.
9. Interim Relief sought for.
In the facts and circumstances of the case the appli-
cant prays for the interim relief ¢~ P , M ,
9.1 That the respondents be directed to dﬁfw her to conti-
nuey in the office of the respondent no.4 at Shillong
till disposal 6f the original applicatione
9.2 Any other interim order/or orders as deemed fit and
proper by this Hon 'vle Pribunal.
10. creecececscesensercscscccee
This application has been filed through advocate .
1. Particulars of I.LL 0.
i) IEL. No. : J4 %9 3 0 €S
ii) Date of Issue ¢ 242, 24N
iii) Issued from $ Go2O. Guuahati.
iv) Payable at : G.POe Guybhati.
12. Dist of enclosures

-u@,

As stated in the Indei.

verificationeeo.

MS- Mamﬂ\rm\a\ jé\“‘[w .
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I, Miss Sulochana Thapa, daughter of Czpt «(Iate )
BeRe Thapa, aged abouté%ﬁ&ears working in the Office of
the Joint Director, Defence Bstates, Ministry of Defence,
Cantonmént Bungalbw No«33, Shillong- 793001-,:do hereby
verify that the statements made in paragraphs 1 to 4 and

6 to 12 are true to my legal advice and I have not supp-

ressed any material fact.

o~

Bnd I sign this verification on this the Qa%ﬂlday
of February, 2000,

s, Gl o

Signature.
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£Q§TINGS/TRAN FERS ON COMPASSIONAIL GROUNDo CIVILIANS

R * The follow1ng civilian personnel are Lranofovrcd on
C ‘permanent duty to units an

. d establshments shown agalnsL their
_pames~— ' ,
o o NS o _ _ | ~ e
. No -Mame‘Trade &Category - - From - Fe- Remeris
I , \"n(\ \\3(1“ e ic. k ﬂ?/r"\ \\"\c‘ ) & <X QJi‘_;:qL \\\(,"c;_‘ik“:f‘“
B \L\ \IsCo : tev 3 ' §2X\A¥7“o
' LQ&&%}O"% . ‘ .7 .
. 2 ke Biak- Tty QJL Chn e ‘ %\hcoﬁ A Aer
. 4 “Tj\&{ | uﬂcfw. | (ck&mm@zV
1)\ o ' ' H Y\ O\f‘ o
C\,//// 3 k\Fﬂﬂ ' ,,uk)C)’LL\c)Y\CJ _“;‘kkb A Wevy fw*v Reree e

o<ae SR
The individuals.who were rec;u1tod during ban period may, .- .«
however, not be despatche

o d to their units and their names be ‘
o forwarded to us immediately so that port;ng order is amended
accordlngly. e ‘ o -

CQ\M Lhc iﬂ- rck ;k.(ﬂgf

5«"3 Is tructlons

contained in Appondix,ﬁA( to this HQ letter will
“be complled w1th I I g - :

&

4 . The individual will be despaLched to their new unlLs only .

after recaipt of confirmation regarding the availability of vacancics .
from tha Teceiving units. The receiving units will ‘advise avallab;llty
of vacancy to the wunits concerned immediately on-receipt of the '

pos+1ng order and-will not awaLt.a formaL communlcatlon from Lhem.

BN .

, ' COI‘ltd. .o -’2/"'
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on reee1)t O CoNTizmation Teqaiiding tho avml’*b....1 WY CE vacanay =
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. -V&C?hflos w1l] he epﬂrted Lo this jiq .] ﬂLLOJduhCG with SAO N k2
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6". ~Permanent or Quasi Permanent individuals are posted aqalnst &
Tegular temporary appointment, The individualswill be 4 informed ™ .
that they wil) reckon their <on10rxly from the date of roporting SR !
for duty in the neow units and ‘establishments 4S per revised v,
_ 1nstructlons contained in.py nsitry of Defenco letter No. ?8(6)/
7 D(App»u) daved 29 gy, 73 reproduced in CPRQ “73/73 as amended)
7 Comploewomf Toport: Will be forwarded to. the despatchlng unlt t
W1th1n one nontn of the 1ssue of this letter. , , '
A o /”C‘"——Q'L Q_LL‘A\_D
. - (Ram Nath Satyarthi)
) - - Civilian Staff Adhikari/Cso
'??j " Up Sahayak Adjutant GoneraL/DAAG
, S Krltoy AUIULB'L Coneral .
Copy to - o ’ L
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’;: T . No 1 Adv Base Stationery Depot
L e . ¢/0 99 AP0 . .
H ‘v/" , v ‘
L 317/3/Adm(C1v)
L ' : \ .

<> Dec 86

) .
The Joint Director
Defence Lands & Cantonment .

Ministry of Defence
Shillong

POSTING/TRANSFER ON COMPASSIONATE GROUND :CIV

1, Refer to Army Headquarters AG Branch letter
No, 70538/Comp/Nov/Q/86/Org(Civ)(b) dated 27 Nov 86,

2. Q/Pt LDC Miss éulochana Thapa of this depot who is
under order of posting to your unit will be despatched
shortly, .

- N\
] | W
g , ( \RK Bakshi
P : : . Lt Col .

Off£cer Commandin

e~ -
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REGISTERELD

NO. 360009 /1Le~1/xxx1, RS

Dte. of Defence Estates

Mimn. of Defence, Eastern Command
13,Camac Street (7th flear)
Calentta - 17, dt, Auguest ' 99,

To

e

e
e Joint Director, DE .
YhillongiCantt., SHILLONG.
The Défehce Estates Officer
Guwahati/Jorhat

i

'

|

'

~ i

- SUB ='POSTING/TRANSFER OF GROUP "“C" AND "D" STAFF.

It haslbeen decided to make the following postingmm
/transters with immediate effert:— |

Sl.No. Name of officials %

From : To !
and designation '
i
1. Miss Sulochana Thapa, LDC JD.DE.Shillong DEO GBuwahati
2 Sri NE Rorao, LDC DEO Guuwahati JD.DE.Ehillong
I Sri AT Feter,Mali/Mazdoor JD.DE.Shuillong DEQ, Jorhat
4. Sri BK’Smarqiary,Chainman " DED, Jorhat DEO,Guwahati
a. Sri KC Upadhyay,Chainman DED, Guwahati DEQ, Jorhat
6. Sri Ganesh Dey, Mali _ DEQ, Jorhat JD.DE.Shillong
2. The officials may be relieved immediately after payment

of TA/DA advance with directions to report for duty at their
station of postings.

R The dates of relinguishment/as

sumption of duties may be
reported to thig Dte

. DE. EC immediately after the event,

' .Dir(ctii*f;//////)
i Q& Defence Egtatis
. Y

Fastern Command

Copy to :-

i. The DRirector General, DE
Min., of Pefence, RIK Puram
Mew Dedlg - 110064,

2 The CDA,Marangi v Buwahati
I. The AAD (Pay Cell) Shillong

Float copy

Wew $ Tl et ATAM: Jon Paclles

S -

G 25y, e
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Tele Mily ¢ 6902, "" REGISTERED _

Civil 3 240764,

é NO. JD/SHG/PER/109/

Office of the Joint Director,
Defence Estates,Min. of Def,
Bung.No.BB.Shillong Cantt,

Dated, the ﬂé“August, 1999,

The Senior Director,
Defence Estates,
Min. of Defence,
HQ.Eastern Command,
CAILCUTTA -« 17,

SUB : POSTING/TRANSFER : MISS SULOCHANA THAPA, ILDC
OF JD.DE. SHILLONG,

s;r.

i

! .
£nclosed herewith rlease find a representation dated

2§£h August, 1999 in duplicate submitted by Miss, Se«Thapa, ILDC
of this office Tequesting for her retention in this office

for ycur necessary action please,

Yours faithfully;

Encls 1 As stated above, Joint Director,
i

i ~ Defence Estazes, .
Min. of Defence,
Shillonge.... -
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f! To o - o B D

~dated L2th ANagust, 1999,

/:? o - J?\ Ave b (eua)

14

The Senior Director,
Defence Estates,
Min. Of Defenca,
Eastern Command,
CI\LCUT'I‘A"I'IQ

( Through proper_channel )

SUB o POSTIUG/TRANSFER 8 EARNEST REQUEST FOR RETEHNTION

OF MI33 8,THAPN,LDC IN THE OFFICE OF THE JDeDE.
 BHILLONG,

Regspected Sir,

with duo rospect and humble pubmisasion I beg to lay
bofore you the f0110w1ng.f@w lines for your kind information
and favourabla consideration in the matter pleasa g

/

That sirx, vide your letter No, 360009/1C~1/XXX1/257
I have been posted to DEO Guwohatd
from JD.DEe8hillong, 8ir, I am living 4n shiilong with‘mﬁ
80 yqarb old ailing mother ana four dependent sinters
any mole member in the fomily and béing the eldest 1t
moral duty‘tofibok after them and my sepnaration at this .

juncturo will damage the fomily very badly asn all fomily
members are ladies, You

without
is my

will appreclate novw-a-days somctimes
such situation arises that Lt becomes a very difficult task
for the ladias to uafeguqrd‘thoir prestige for reaoons best
known to you and under guch circumstences if I am required to

Q0 down to Guwahati, not ohly my family consisting of ladies
members will have to be left to no man's care,

even I myself
will bo in & he

lplesos condition to live in Guwahati,.

The provalling tense sltuation arising out of militant
activities in lorth-East in genecral and Cuwahati in particular

is well known to the peoplae of the nation, Therefore sir, you

will apprc@iato being an unmarried lady 4t will be next to
imposaible for mo to stay at GQuwahati,: ' '

I would like to make a montion here for your kind

information that % was serving in No.l1 Adv, Nnse stationery

Depot, C/0 99 APG and during .that period suddenly I fell 411

and had undergoné prolong'trnatmnnt. Tue to use of wrong

medicine for wrong troatment my conlition detorinted to o

considorable extent ana therefore, X wan hoapiltalised in

‘Hazareth llospital, shillongffor a long paeriod of over 12

(Twelve) months and 111 date I om undergoing treatment and

. e '. . . Conwooaonp/zo
N R PRt “y ) .
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.and had to be hospitalised on

be ruined,

s 535’

L An b ('c.,,,q,q.‘)
) ) -2 - : B St i
o - N
C ‘ e rogular xmnxrornx check Upe IN auch . a clrxcumstances, v
A

considering my helpless condition and also as the climatio
condition of GQuwahati dia not suit me, No,

‘1 Ndv. Base .
stationery Depot, C/0 99 APO on the authority of Army Horse,
NG Branch letter

c No. 70538/COmp/Nov/4/86/0rg. dated 2711486
posted me to JD.2.8hillong On zompassionato ground vide their
letter No. 317/3/Adm(Civ) dated 18.12,.06 (copy enclosed),

Moreover my fourth sistar who ig having acute female disesse

8 number of occasions in still

undergoing treatmont who also requares regular care and

nursing and also go for choclt up from time to timoe. After the

sudden demise of my father X am bearing all responsibilitiecs
of the fomily anrd undor such a circumstances if I am to be

seperated from them, I am sura my vhole foamily will bound to

) In viey,of the factg ag
I fervently appoal before your
above aspects into your active
the office of the JD.DE
family, '

narrated in the foreqoing, may -
goodnalf kindly to takm thn
considoration and retain me in
»Shillong and thus help a helplesn

] Ly ‘--.'( o
A9 cxplained ebove regard

ing my hospiltalisation and
continuoue treatment,

I 2loo enclose harewith the medical
certificates issued from time to time,

R P

Hope ‘to/gget natural justice in this rogard.

Thenking yop,in,anticipation,

Yours f @thfully.
| k\/ |
| ( sulochena Thapa, Lnc )
thadl@ﬂ‘Auguat.1999. ~ c/0 JN.DE.9hillong,

Dated, Shillong{h

Encls s1- 1. Xerox copy of medical certificate
(Jt_d. 17070020

2+ Xerox copy of medical cortificate dtde09.7.83,
L) “ [}) [1]

3. n " ) 1445484,
4. " ] ] " " " 26.7.84.
Pe " " n " " " 23.2,8%,
6 " " " » " " 14.3.85,
Te e " " " " " 05406685,
8. " " n A " " 08.6.85.

N ¢ oee g
T8 e

ISR

Advance copy éﬁtim;-
The Senioz Director,
Pefonce rotates,
Mine of Defonce,
custera Command, |
CalcuttawiT,
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' REGISTERED
NO.Z60009/1.C~1/REP/
' Dte. of Defence Estates
Min. of Defence, Eastern Command
. 15,Camac Street (7th floor)
Calculta -~ 17, dt. /OSnptembeP,‘99.
To
~\“The Joint Director '
Defence Estatas, Min. of Defenco
Shillqgg Cantonment, Shillong
SUB POSTING/TRANSFER . MISS. SULDCHANA THAPNA, 1LDG
. Reference your letter No.JID/SHG/PER/ 109 /8 dated
26.8.99,
2. Representation of Miss Sulochana Thapa, LDC requesting
for retention her in the office of Jp DE Shillong received vide
your letter under referonce haeg been considered arid cannot be
acceadad to. The Dfflcial may be informed accordingly,
g> g&&'E. You ars 2avested to relisvae him,immediately after
i/ " Payment aof TA/DA advana.a,
o

p.v" 2. . ’CQ QL’/
2\ | e

7k? Divector
Dotoneo Fatates

casitern Command

Floaat Oy

.3”‘:%?:“%3
AT CIOR UE 4 TR
7 \‘\\ e J}\\
SN
N W0y,
S DAl S
L e -
,‘5“‘:; N 7]

\\\g:[/’v'l//




e e et - Ry

arm— o

e X e =

© o eve gve

R S LY -

A2

~/\wncxuvc -
To . ) . i . ST "

The Director Generxal, y :
Defence Eatates, ¢ g

" ‘Mine . of Dofence,

‘Meat plock-1vy i - BERTER

RoK-Purm.

,k Ihrough proper channel )

S

Respocted gir,

With due raespect and humble submission, I beg
to atate the following facts for your kind information
and sympathetic consideration in the matter please ;

That s8ir, I am working in tha office of JD.DR,
shillong as a L.p.C, Oxiginally I was serving in an
army formation viz, NoO.1 Advance Base Stationery De

. C/0 99 APO (Unit 18 located in Narangi,Quwahati), Due

to my wrong treatmant and simul taneous hospitalisation,
the Nos1 Adve Base Btatlonery Dapot wide theiy latter
ROe 317/3/ADM(CLv) Gte18,12.86 on the authority of A
HYrs letter no, 10538/Comp/Nov/4/86/0rg (Civ) (b) data,
27411.86 (Copy enclosed) X was POsted to JD.DE.Shillong
on compassionate ground. But unfortunately the Directox,
DE,EC,Calcutta now vide their order 110e 360009/1C=1/
AXXI/257 Gtde 12.8.99 Posted me out to DZO Guwahatd,
Therefore explaining my own health condition and femily
circumatances I have already submitted a representation
to Director,Dr,EC Ata, 26.8,99 forwarded undexr cover of
JD.DEeShillong laetter No, JD/81G/PER/109/8 At, 26,8,99,
(Xerox copy enclosed) which is.gsaelf explanatory., I also
met the Director,DE,EC rersonally on 31.8,99 and
explained my all difficulties. The Director,DE,EC gave
me a patience hearing and assured me to look .into

cage. But to my uttaer surprise despite all such appeal
the Diructor,pE,EC vide their letter No, 360009/1C=1/RED
4tde10.9.99 has asked JdDWDE.Shillong to relieve me
immedietaly. 5ir, I have failed to understand why an
innocent unmarried 1lady like me has been victimised 4n

this way for no fault of mine to tha best of-my knowledge

and belief, while in many offices of pg Oxganisation
lika Ditector.DB.BC.Calcutta.JD.DE.shlllong not to spaeak
Of married/unmarried ladies, but oven the gents are
steying 4in their raspective homa town indofinitely and
for years together without any disturbances, Therefore

I being a lady empioyee of this department have the
right to know as to what offences I have committed for
which X am being penalised in auch & manner.

In vicew of the circumgstances, as explained
elaborately 4in my aforeczaid Iepresentation, I would
fervently urge upon your goodself kindly to take the
above aspects of y case intqQ your sctive consideration,
apecially the condition of my cctogenerian mother, my
dependent younger sistor's ailments ana frequent hospie
talisation therefor, my own health condition, regular

contQeseneP/2,4



. : v 9/3 Ave xwse - F (’,C”“l:"q) 1‘
c Sy : : ' g . |
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“ e checkeup and morsover, tha family consists of four young
’Vﬁﬁ#' ladies (my dependent sistsrg). and mothers L
R ;\-;-‘;«';‘u‘ B .;..';':"',:.i:fi;.' L v . C e N S A '5"*‘5,"'?{":;”-.'-‘ .‘?‘..-.;»"
%\{”w' : " AnQ therefore, X fervently appeal bofore youx- Ca
YN goodself, considering my pitisble condition and unavoidde
e | | ble family circumatances, kindly to order for my retention -
Aol in JDDE.Shillong and thus help & helpless lady who is .
b gacing. immense Gifficulties with dependent 85 yrse. of old
: ailing mother and four dependent younger sisters and thus .
' give ms netural justice at lsast from your levele . :
Thanking you in anuciéauon,
; 3 - -  yours faithfu).lyj ;
;! i ] \ v 4
': !(‘! ', L ' ] , Cl' X
ETRL Bty Dated,. shilleng,. . . . " ( sulochana Thapa,Lnc )
; s v " ths ,;Z';L- 8aptexrbet. 1999, . g C/O JDDE.Shillonge .
Encls s- | | o :
FIEE A e Dizector,DL,EC lattez Ko, 360009/LC=1/KxTé 3Ty
5 . ’ ,’f \ ‘ dtdp 12.8.9%9. T . o .
@:; _ * 2, DiTector,DE,EC letter NU.360009/LC=1/REP, f
I . dtde 1049499 . | |
34 Representation of thes individual dtds 26.8.99
| 6\ A cddressed to Dirasctor,DE,EC,Caleoutta=17, :
L ’b ; _4'. Noe 1 Mso’le{te: Hoe 317/3/Am(2iv) At.18,12.86,
e Se¢ AImy HQXSe AG Branch letter NO. 10538/00& /
o Qfﬁ N | 4/86/0rg(civ) (b) Atds 27.11.86.
. ‘3 TF O-/ :;'.', B . ' . ’
S y -/ [ .
= v BY Speed Poste .
Lo advance copy for information and .
tavourable order g=
To |
The Ditacﬁor General,
Defence Estates,
Min. of Defence,
vest BlLoCk=IV, ;
Re.Ke.Puram, :
NEW DELNX=66. i
- !



o st sty g

- 24 . ‘
w~’ : ‘ 7é /4l/\/\/$v°44m.__> (% : ({9
. 'A’, .’ “ ho! "

NO.SHA/PER/ 108/ |
Office of tha Jeint Piracter,
Refence Estates,Min.ef Pefence, -

- . ' Pt Noo 33, Shilleny Cantt,
To 4 Pated |- becember, 1999
4 , .
: v/' Misg Bulechana Thapa,
. ' LeBoCo

ef JD BE Shilleng.

Subt~ POSTING/TRANSFER CF KU LSULOCHANA THAPA, LBC,
Reference yeur represantatien dated 2249.1999,

Yau are hereby infermed that yeur request fer cancella-
tien ef transfer frem Jr ne Shillene te NDEO Gauhati made - ,
vide yeur representatien dated 22-%-99 has beean censidered !
and rejected by the D.G.DE, Naw Delhi.

‘* (0 il

(O ",'.,,- N
Jelnt Pjrectoer,
NDafance Fatatmea,
Hin.nf Dafenca,

Copy tes- Shidllena,

The birecter, DE,
Eastern Cemmand,

-~ Fer infermatioen with refarance ta
Calcutta«17,.

Dte DE EC letter No,360009/LC-1/XXXT
230 dated 16.12.ew:

2

By
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Defence Ectates,
ReK. Puram, NEW DEIHI-66,

Sub ¢ Posting/Transfer t Miss

. The Director General, ( For kind Rersonal attention

please )

JD DE shillong,/

Respected Sir,

s _So_Thapa, IDC of

Most respectfully I beg to state that first of all 1 beg
'your apology for writing you directly for 1 have been relieved of

my duties from Jgp Dg Shillong on 17,

'orderiNo. 329 dtd.'17012.99 (xe=~rox

Sir, you are kindly aware tha

letter No, 360009/1C~1/XxXX1/957 dtd,
Gauhati circle from JD, DE Shilleng,

tation to Dte DE EC dtd. 26.8.99 and
personally on 01,9.99, But since Dte

passionate ground dtd. 22.9.99, Alth
My case has been considered by yod,

NO. SHG/PER/109/4 dtd. 17.12.99 (xew
me that you have rejected my case an

relieved of my duties from Jp DE Shi
17.12,99, ‘

aware that in many offices of Defence Estates all

the gents are pPosted in particular s
not to speak ot ladies and if thig 1

. have been made Q target of victimisa

[

. Case I am 3o unfortunate that I am b

.

by my higher aﬁthorities for reasons

12,99 (A/N) vide D.0. Part-Ix
Copy enclosed).

t consequent upbn Dte DE EC
12,8,99 Posting me to DEO
I had submitted 2 represen-
also met the Director DE EC

ough I am not aware whether
JD DE Shillong vide letter
LOX copy endlosed) intormed
d therefore, 1 have becen

llong on the same date {,e.

her justice. You are kindly
Over India even
tation for yearsg together ang
8 an eétabiished fact, why 1
tion, while in every sphere of
adieg speclally but in my
eing depriveq in this aspect
best known tn them.

Contd,..,... +Page ~ 2/.

Y e g
Tfneme voo p
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In view of the foregoing may I once again appeal before
your goodself kindly to take the real aspects of my case into
your active consideration and thus show a little sympathy to a
helpless lady'like me by retaining me in Jp DE Shillong' on

humanitarian gro%ﬁ.'

I am extremely sorry and once again beg your apology for

wasting your valuable time,

Thanking you Sir in anticipation,

Dated, Shillong
the 21st Dec'99.

(/j_»’_lj“ N

( Miss, S, Thapa )
C/0 Capt. (L) B.R, Thapa
Barapathar
Opposite Little Angel School
Shilleng -~ 793 002,
( MEGHALAYA )

Yours fT{thfully.
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Tos

The Direeter,
PR - Dofenss Entaton
Z _ Govt.of Iniia,Min,of Dot o
Y ' : - 11Q Eastern Cammd "
/ o Cnlnuttn-l?. '

deoo A o " (‘Through proper clumml)

JiB s P0g TIP)"/I’(\MHFER (K‘ SIRI - Ko B'RO IDG & DEO
GURAIAT I CD\CLE ’

Ra opocted Sir,

: Moot roonoctfull,,,l beg to infom yoa that vido your 1ottm° oy
uo.scooo:a/x.c-z/xxxx/am dte1240,99, I havo beon postod/transferred to ‘
.tho Offieco of the Joint Director,DE, Shillqng.ln\tlii-a eomeation tho S
. folloving polnts are cubnitted har¢v1t'x for yow: kirxl ccnnidoration g

(a) That Ivoirga doi paid onployoa uill nui‘i‘ar irroporrabl@
logs 4f I lmvo to gn to &illongs: .

" to. lock after ry fanil,y.

(e) That thera &rg. five' ft(nu,' nmborn uho are fully ST
dopondant upon ne naroly ry wife,threo daughtors Lo
8god 17 Yrg,16 Yrs 18.¥ro rocpsetively.Bonidos above \
I have ono gon aged anut 10 Iro.

|

/

)

7

4 -

(b)  That exeopt rwmlf thard 18 no mo el:a nalo mnbor o J
" N

1

i

(d)' That ry dauthers and ison are rcndim c\t Glaun-x VIII
VII and V ron'mtivelyQ

(8) That with ry nongre 1nn(r~o I hnva to oxmmo huge ,
' unount for ctud/ing of ny cilldren, P
(£) Thet 1n tho' evont of fy pouting/tmnnrcvr to J
- Silllong thors will . bo tus ontablinhmnt one a&
Qlillom anotlwr atl Ouuahhti.

. . '""._k
s - : “(2) T™hat dua to double ostablishnont rw fmily “ronbers -

o ‘ an ¥all w0 rynelf hive to dia for, Iqtarvatir‘n bacauso
| ' of 2V} no«‘{,ro inaoroe

[ ’ \‘: ‘\

R ' In view of the positicn ‘oxplaineston an ebwo, I narmntly Y

‘ roquost you to kinlly emnnilor ry cave gynpathotienlly and, nogoncary A
i : ceder ray kirdly bo iscued for eancollin? ry: posting order to sunong .
i - end I nay kind]g Lo allowed to ata,/ at’ DE‘ G.mahat.i Cirelos
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